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[Shri Indraji’ Gupta

He bas not left anything to the public
sector.

PROF. MADHU DANDAVATE
Only Prof. Ranga has been able to
digest. We have not been able to.

SHRI INDRAIJIT GUPTA : There
must be a discussion on the statement.
The Minister did not say anything about
the silicon facility.

MR DEPUTY-SPEAKER
Mohsina Kidwai.

Mrs
ELECTION TO COMMITTEES

() Al India Indostitute of Medical Scien-
ces New Delhi

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : Sir, T beg to
move !

““That in pursuance of Scction 4(g)
of the All India Institute of Medical
Sciences Act, 1956, the members of
this House do proceed to elect, in
such manner as the Spcaker may
dircct, two members from among
themselves to serve as members of
the All India Institute of Mcdical
Scicnces, New Dclhi, subjcet to the
other provisions of the said Act.”

MR. DEPUTY-SPEAKER :
Question is :

The

““That in pursuance of Section 4(g)
of the All India Institute of Medical
Sciences Act, 1956, the members of
this House do procecd to clect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the All India Institute of Medical
Sciences, New Delhi, subject to the
other provisions of the said Act.”

The Motion was Adopted
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Central Committee of tho Tuperculosis
e Association of India

SHRIMATI MOHSINA KIDWAI :
Sir, I beg to move :

““That in pursuance of clause 3(vii)
(a) of the Rules and Regulations of
the Tuberculosis Association of
India, the members of this House
do proceed to elcet, in such manner
as the Speaker may dircct, two
memders from among themiclves to
serve as members of the Central
Committce of the Tuaberculosis
Association of India.”

MR. DEPUTY -SPEAKER : The ques-
tion is :

*That in pursuance of clause 3
(vii) (a) of the Rules and Regulations
of the Tuberculosis Association of
India, the members of this Housc do
procced to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve as members of the Central
Committee of the Tuberculosis
Association of India."

The Motion was adopted.-

~ (iii) Post Graduate Institutc of Medical

Education and Research, Chandigarh

SHRIMATI MOHSINA KIDWAI :
Sir, I beg to move :

““That in pursuance of Section 5(g)

of the Post-Graduate Institute of
Medical Education and Research,
Chandigarh, Act, 1966, the mem=
bers of this House do proceed to
elect, in such manner as the Spcaker
may direct, two members from
among themselves to serve as
members of the Post-Graduate
Institute of Mcdical Educution and
Rescarch, Chandigarh, subject to
the other provisions of the said
Act.”

MR. DEPUTY-SPEAKER : The ques~
tion is :



157 Matter Under
Rule 377

**That in pursuance of Scction 5(g)
of the Post-Graduate Institute of
Medical Education and Research,
Chandigarh, Act, 1966, the mcm-

bers of this House do proceed to

elect, in such manner as the Spea-
ker may dircct, two members from
among themselves L0 serve as mem-
bers of the Post-Graduate Institute
of Mcdical Education and Research,
Chandigarh, subject to the other
provisions of the said Act."”

The Motion was adopted.

—— s —

12.32 hrs.

BUSINESS ADVISORY COMMITTEE
Third Report

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI

AZAD) * Sir, I beg to move :

“That this House do agree with the
Third Report of the Busincss Advi-
sory Committee presented to the
House on the 20th March, 1985.”

MR. DEPUTY-SPEAKER : The quess
tion is :

““That this House do agree with the
Third Report of the Business Advi-
sory Commitee presented to the
House on the 20th March, 1985."

The Motion was adopted.

PHALGUNA 30, 1906 (SAK4)

Matter Under 158
Rule 377

12.34 hrs,
MATTER UNDER RULE 377

[Translation)

(i) Demand for raising thc monthly
allotment of Kerosene oil to Kerala

SHRI V.S. VIJAYARAGHAVAN
(Palghat)** : Sir, kerosenc is used
mainly as fuel cooking, lighting, irdus=-
trial and agricultural purposcs, and its
demand is for outstripping the supply.
The result is that the poor folk in the
villages are either not gelting kerosene
at all or getling a very mcager quantity.
The quantity supplied by the Centre is
not sufficient to meet the actual demand,
The Centre is presently supplying 15,750
metric tennes of keros:ne. Apart from
meeling the requirement of the public,
Kerala has to fsed the requircments of
industry, agriculture, fishing craft and
also titanium products. The fishermen
of Kerala are agitating for morc kero-
sene since they use it for working tradi-
tional fishing crafts fitted with cngines.

Therefore, it is essential that the
monthly allotmont of kerosenc to Kerala
should bz ruised. I would request the
Government to increasc the allotment to
18,000 metric tonnes per month,

(if) Need to expedile construction of the
proposed rail-road bridge between
Chhitanni and Bagaha railway stations

SHRI MADAN PANDEY (Gorakh-
pur) : Mr. Dcputy-Speaker, Sir, the
North Bast part of U.P. and North-West
part of Bihar are divided by Badi Gandak
into two parts mutually inaccessible. As
o result, there is no possibility of dcvelop-
ment of these extremely backward arcas,
One crore people of these two States
are living below the poverty line. The
arca has become a sanctuary for anti-
social elements on account of its back=
wardness as also its being adjacent
Nepal, It is bccoming & very scnsitive
area from the international point of view

**The speech was originally deliveral in Malayalam.



